IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH

AT HYDERABAD

ORIGINAL APPLICATION No,343/90

DATE OF JUDGEMENT: 20 — b —{G 94

Betveen

G. Ramanuja Rao
M.V.D. Prasada Rac
P.Machava Rao

S.K,Basha .. Applicants

and o ,

1. The Divisional Railway Manager,
Hyderabad MG Division
South Central Railway
Secunderabad

2. The Divisional Railway Manager,
Secunderabad B8 Division .
South Central Railway '

Secunderabad

3. The Divisional Operating
Superintendent,
Hyderabad MG Division
South Central Railway

" SECUNDERABAD - Respondents
Counsel for the Applicant 1¢ MR GV Sukba Rao
Counsel for the Respondents +: MR NR Devraj,Sr.CGSC
CCRAM:

HON'BLE SHRI A.B. GCRTHI, MEMBER(ADMN)

HCON'BLE SHRI T, CHANDRASEKHARA REDDY, MEMBER (JUDL.)
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JUDGEMENT

fAs per Hon'ble Shri T. Chandrasekhara Reddyk Member{(J)]

This ig an application filed under Sectiop 19
of the Administrative Tribunals Act to dircct the respondents

to absorb the applicants'in Secundérasbad BG Division

~on the basis of the options exercised by them with all

consequential benefits such as seniority, promoticn, etc.

“with effect from the date on which their juniors were

promoted to the posts of higher grade and pass such other

order or orders as may deem fit and proper in the circumstances

of the csse,.

24 The facts giving rise tc this OA in brief are

as follows:

3. : 'The‘applicants in this OA are four in number.
) | bhe 7
All the applicants , after completion of pre treining have
A as Goods Guards

joined the duties in the Secundersbad BS Division/on
23.11.62, 12,12.61,03.12.62 and 05.10.62 respectively. ‘The
erstwhile Secunderabad ‘divisicn was bifurcated into Broad.
Gauge and Meter R Gauge division 4n 1977. The Guards
cétegéry of secunderatad Division was also‘bifurcated

into Secunderabad BG Division and Hyderabad MG Divisions.
According tc the applicaﬁts, this kifurcation ofGuards

was macde on 15,8.83. Before this bifurcation all the guards
qf the e;stwhile.Secunderabad Division were asked to exercise
their cption as tcwhether they would like to work in BG
division or in MG Division. The guards were also issued option

forms for exercising option. The applicants hed opted to

' go to Broad Gauge division. It is the grievance of the applicant

fhat they continue&to work as passneger guards only in the

‘ P,Fiu?—\'/t_

MG division'without any promotions, whereas baig juniors

in the BG Division had been promcted and 20, a directicon is

liable to be given tc the respondents tc absorb them in
BG Division ss per the option which they had exercised when
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Copy to:e .

19 The Divisional Railusy Manager, Hyderabad MG Division,
Seuth Caentral Railway, Sacunderabad,

2y The Divisienal Railuay managér, Secunderabad BG Divisioen,
South Central Railway, Secunderabad,

3¢ The Divisional Operating Suparinténdgnt; Hyderabad PG
Division, South Central Railuay, Sacunderabad, '

4% One copy to Sriﬁ‘GJV.Subba*Rao, adveocats, CAT, Hyd,
S+ Cne copy te Sri. NgR.Dsvaraj, Sr. CGS5C, CAT, Hyds
6+ 0One copy te Library, CAT, Hyd.‘

7. One spare copy.
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the bifurcation of Guards tcok plsce. Hence, the present

CA is filed by the applicants for.tbe_reljef(s) as already

indicated above,

e X ewiidl o TGN J T e
. Gr e et o aewTl
4. Counter is filed by the reqmonoents oprosing this OA.
N LR A R SR .
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5. We Have Hprrd in detaJI Mr GV Subba Raoc, Counsel
PO ThalE et Ny RN OO SR il B LN

for xheaarplncanthﬁnd MKJNR Devraj, Standing Counﬂel for the

srespgrdent Sy i L Yel o ETL AT L .
i v i [P AT SR A
6. OA 288/90 is filed by one Sri S Krishnamurthy for the
o Lo

very same rellef( ) ‘as prayed for b; tbe applicants in this OA
As could be seen, thé\éﬁplncantc at Sr Nos A, 3‘andﬁ/)have
glready beevbromoted as Guard'a’ 43—————;52)w1th effect from
27.02.1984.. The 3rd applicant herein, Mr P.Madhava Rao,

has been promoted as Guard 'A' Spl. Grade w.e.f. 25.4.1986
and is working at Purna (MG Divisicn). Applicents in Sr.Nos.
1,3 and 4 Weve also got promotionis as Guard'A' Spl.Grade

and Express Guards later on. OA 288/90 is béing dismissed
today by serarate orders for the reaséns mentioned therein.
As the applicants herein also staﬁd ir the similar foﬁting
to the applicant in 0A288/90, the reasons and boservations

made in 0A288/90 will applv mutadis mutandis to the applicants

in this 0A ralso. Hence, this OA is also liable tc be dis-

. missed snd is accordingly dismissed leaving the parties to

bear their own costs,

7. Encloze a copy of the Judgement in OA 288/°20, to

this Judgement also.

p—r U L ——nil (— =
}(T CHANDRASEKIARA RED?&) (A.B. GCR{HI) '

Membe (Judl.) Member {Admn)

Dated: 2P —
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TYFPED EBY ".COMPARED BY
. B :
| CHECKED Vv AFFROVELD BY

I¥ THE CEYT AL ALMINISTRATIVE TRIBUIRL
MYLERATDRD 3ECIT AT UYLERABAD

THE FON'ZLZ MRS UCIICE V.REELADRI RAQD
VICE+CHATIRMAN

TH. HOW'ZLE R.4.B.GORTHT :MEMBER(A)
- ’ ‘ -
FND
TEE HON'BLE [R.T. CHANDRASELREAR REDDY
. MEMEER(JULL )

£4iD
THE HCH'BLL MR.R .‘R’-‘;ﬂ.AFdiJ.’—;-.G‘ ¢ MEMBER

| . (ADMN)
- . i
Dated: 9%}_,_/ ~1994,

~ARBER/JUDGHMI T 5 S

‘i e . RQAP‘\Q/C’;‘l._}?OQ " ! \ -

. i
O‘.\A.No. 3& 73/9‘7

T.A.NO. L% P._Ne..._____ﬁ___)_ .
. .
Adn tted and Interim Directions \
issued. o
. >
“ .i}?
oJ

Allowkd., : S

Disposgd of with directions., ,Q"},\. - &/"
——Tismissed. ‘

Dis

is5sed as withdrawn.






